
 
 

 
  

 
 
 

 
 
     

    

         

       

   

   

        

 

 

 

     

 

 

 

 

 

 

 

 

 

 

 

Review Petn. No. (SH) 12/2013 

BEFORE
 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
 

CHIEF JUSTICE (ACTING)
 

29.08.2013 

Mr. KP Pathak, learned counsel for the review 

petitioners prays for allowing him to withdraw this present review 

petition in view of Section 28-I Sub-Section 3 of the North Eastern 

Areas (Reorganization) Act, 1971 for filing the review petition before 

the erstwhile Common High Court i.e. Gauhati High Court. 

The prayer is granted. 

In view of above, this review petition stands disposed 

of on withdrawal. 

CHIEF JUSTICE (ACTING) 

Lam 



 
  

 
 
 
 
 
 

 
 

 
 
 

 
 
    

     

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

 

Crl. Misc. Case No.(SH)18/2013 
With Crl.Misc. Case No.(SH)17/2013 

With Crl.Rev.P.No.(SH)46/2012 
With Crl.Rev.P.No.(SH)47/2012 

With Crl.Petn.No.(SH)11/2013 
With Crl.Petn.No.(SH)12/2013 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 

29.08.2013 

Heard in part. 

Hearing will continue on 05.09.2013. 

CHIEF JUSTICE (ACTING) 

Lam 



 
 
 

 
 

 
 
 

 
 
        

   

 

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

Misc. Case No.(SH)279/2013 
In Review Petn. No. (SH) 12/2013 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 

29.08.2013 

In view of the order passed today in Review Petition 

No.(SH)12/2013, this misc. case also stands disposed of. 

CHIEF JUSTICE (ACTING) 

Lam 


